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faced in regard to allocations and supply
of edible oil to West Bengal by the Cen-
tral Government,

~ Minimum momhly rcqulrement of edi-
ble oil for the State of West Bengal is
10,000 MT with additional 3000 MT for
each of the two festival months in Qctober
.and November. But, Sir, (the allocation
Government of India has always been
madequale and the quantum uncertain and
virying from time to time. During  the
Jast oil year November 1981 to Qctober
1982, total allocauon was 73,189 MT of
edible oil, when the requirement was that
.of 1,20,000 MT. The State Trading Cor-
poration which is entrusted to deliver the
allocated quantum, has always been found
Tacking in its job. The backlog for the
last ofl year has not yet been delivered
ugh the oil year was extended uplo
0-11-82.

Sir, due to inadequate and erratic supply
lgﬂthe STC the public dmrnbullon m the
e is suﬁcrmg

I, therefore, urge upon  the Central
Government for allocation of 6000 MT
ériide oil and 4000 MT of refind edible oil
per month and the oil should be deli-
vered through the Calcutta Port.

1 also demand the Minister concerned to
make a statement in the House about the
sicps taken in th:s regard as ear]y as
possible.

12.24 Iys

GENERAL BUDGET, 1983-84—GENE-
RAL DISCUSSION

' MR. DEPUTY-SPEAKER: We go to
the next item—General Discussion on the
Budget (General) for 1983-84. Shri
Sunil Maitra will initiate the djscusswn

SHRI SUNIL MAITRA (Calcutta
North East): Mr. Deputy Speaker. Sir,
- the Finance Mynister in his Budget Speech
i has very sombrely announced that the
Bugdget s a potent instrument for achieving
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F#ﬁ*ﬂml objectives and sustaining  the

development through appropriate
ﬁaﬂwﬂm policies, He also fur-
ther says t that Budget is not simply an
exercise 10 raise resources and finance out-
lays. ‘The sentiments expressed are laud-
a}ble indeed gm. S:r the Budget essenti-
ally reﬂegls the economic policies of the
ﬁovcmmam or, if I am permitted to use
the expresion very often made by the
predcepssor of the dlstmgulshed Finance
Minister Mr. Venkataraman, that  the
Budget does reflect the economic philiso-
phy of the Government. But, since our
society is l;lpt a compact homogenous en-
ll.l)', consisting of people baying identity
of interest, ra:thgr havms conflict of inter-
est, the economic policies enunciated in
the budget are also bound to reflect the
bias of those who are charged with the
responsibility of framing the  budget.
Therefore, in the course of my delibera-
tions, I will try to pinpoint this particular
bias with which for the last 35 years most
of these budgets have been framed by the
Finance Ministers. But, before I actually
go into this question, 1 would like to
deal ‘with the policy of framing the
budget itself.

The fiscal year 1982-83 is not yet over.
We started thé year from 1st April 1982
and will complete it on the 31st March
1983. Last year the Finance Minister
came before the House with proposals of
taxation to the tune of a little more than
Rs. 589 crores. Having placed before
the House a budget containing demands
for additional taxation to the exten{ of
Rs. 589 crores, he asked us o discuss it,
debate it. There were criticisms congratu-
lations, long speeches and lomger replies.
Having done all that, during the fiscal year
1982-83, instead of rem.unmg content with
those tax proposals in the budget, he has
gone in for fresher and fresher levies on
the people of this country. If that is the
position, we do not understand the basis
for the budget proposals,

If we take last year’s budget, though the
fiscal year is not over, how much of addi-
tional levies have been impesed on the

ple after the budaﬂ propsals were pres-
‘ented? The Finance Minister came ‘be-
fore the House three times with supple-
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mentary grants amounting to Rs. 734
crores. But, without the approval of
Parliament, without even the knowledge
of Parliament, after having got the bud-
get passed, in July 1982 you raised the
issue price of wheat and then in October
you raised the issue price of rice. The
total income by way of raising the issue
price of wheat and rice amounted to Rs.
300 crores, for which you did not think
it necessary to take any parliamentary app~
toval, Then, in December 1982 there
was a hike in customs and excise duty,
which imposed additional levies to the
extent of Rs. 200 crores. For that also
you did not go to Parliament and seek
approval. In February 1983, to be pre-
cise, three days before the meeting of
Parliament, you increased the price of
petroleum products and it imposed an
additional levy on the people to the
extent of Rs. 800 croes. Inmn  February
1983, when the session was on, you in-
creased the postal and tele-communication
tariff, which imposed a levy of Rs. 70
crores. I see Shri Stephen  gesticulating,
Let me remind him that tele-communica-
tion is no more his child. though  prev-
iously it was his child. I hope still it is
not your child. The greatest victims of
that in Calcutta are the telephone subs-
cribers.

Only the other day you increased for
the second time in the same year the price
of coal. In May 1982 you raised it by
Rs. 17.88 P. per tonne and the other day
when this Session was on, again vyou
raised it by Rs. 1.85 P. per tonne totalling
Rs. 19.73 P. When Members asked again
and again what will be the total incidence,
no reply was forthcoming from the Min-
istry of Energy. Now, if your produc-
tion target in 1982-83 of the coal was
137 million tonnes which you think that
yvou would achieve, then the additional
levy on the people would be Rs. 217
crores. That means, you presented last
years propsals of taxation which amounted
to Rs. 589 crores, for which you sought
the approval of Parliament, and till date
you have imposed additional levies on the
people to the extent of Rs. 1,640 crores
for which you never sought the approval
of Parliament. Indeed, the soverignity
lies in the Parliament. Suddenly they are
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reminded of the sovereignity of the Parlia~
ment when the Supreme Court gives &
judgement and goes against them and when
it is a question of raising Rs. 1,640 crores
outside the budgetary grants, simply they
no longer remember that they are the per-
sons who are the loudest and most shrill i
propounding the theory that sovereignity
lies in Parliament and Parliament is so-
vereign.

The Finance Minister claims in  his
budget speech that the increase in  the
wholesale prices in the last week of
January was 3 per cent, compared to the
annual rate of inflation of 5.7 per cent at
the same time last year. So, in order to
arrive at that 3 per cent, the Finance Min-
ister took some convenient figures. He
took the figures for the last week
of January 1982 and also the last
week of January 1983, and having
taken these two figures, he calcula-
ted and came to the conclusion that
this year it is 3 per cent and last year

" it was 5.7 per cent. Therefore he is

satisfied. Now, the figureg for Febru-
ary gre available. On 20-2-1982 last
year the index figure was 277.2. The
figure as on 19-2-83—yours is the Jan-
uvary figure and mine is the February
figure—was 292.5 in respect of the
wholesale  price index. If wyou
calculate, it comes to 5.52 per cent in-
creass on a point to point basis. You
have claimed that you brought down the
inflation from 5.7 to 3 per cent. It is
courious, But assuming for argument’s
sake that it was 3 per cent increase, may
T make a reference to page 33 of your
Economic Survey? Now, the wholesale
price index has so many elements. It is
composed of so many other elements amo-
ngst which there are certain items which
are called indispensable necessities of
daily life for the common man. So, you
claim that it was a rise of 3 per cent. Well,
from your wholesale price index, the
figures we have taken pertain to the fig-
ures as on 15-1-83 and 27-3-83. Here
also as per your own admission, the food-
grains price index went up by 6.1 per cent
and not 3 per cent, cereals by 8 per cent,
pulses 10.9 per cent, eggs, fish and meat
18.6 per cent, edible oil 9 per cent. Im
other items which have not been termed. as
indispensible necessities of daily life, the
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index went down. The index registered
a sharp increase in items which are abso-
lute necessities in the daily life of the
common man. You could depress the in-
dex to the extent of 3 per cent, So far as
commodities of daily life are concerned,
the realities are asserting themselves—6.1
per cent in the case of foodgrains and food
articles, 9 per cent faredible olis, 18 per
cent for fish, meant and other things, I,
therefore, submit that the claim of con-
taining the price rise is not tenable.

Could the Finance Minister let me know
in what items of the wholesale price in-
dex the increase, in Railway Passenger fare
or increase in the Season Ticket of the
railway for daily commuters, has been re-
flected? Where does it go?  You, just
like that collected some figures and made
a claim. Shouting at the top of your
voice is not going to obliterate the reali-
ties. Those are more and more asserting
themselves. These are the end products
of the economic policy that you are pursu-
ing!

I come to industrial production. You
chiimed, and rightly so, that crude petro-
leum production has gone up by 30.6 per
cent. cement 10.2 per cent, feretilizers 9.6
per cent, power Dk per cent
So far as these figures go, your claim is
correct. But how do you explain that?
In spite of such a magnificient increase
in production in the infra-structural mn-
dustries, the rate of your industrial pro-
duction has come down from 8.6 per
cent to 4.5 per cent? You have conve-
niegtly forgotten or chose to forget one
aspect i.e. 40 per cent of the total indus-
trial production in this country is
accounted for by the small scale sector.
What is happening to the small scale
sector, you do not know, It is because
there is no mechanism. So far as the
Government of India is concerned there
is nothing to monitor to know what is
happening in the small scale industrial
sector. If your industrial production has
gons down from 8.6 per cent to 4.5 per
cent, that means, your small scale sector
js Bring massacred. It is because this
Gowrnment only represents the interests
of the monopoly capitalists to which I
will < ome later, They have only the
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interests of the monopoly capitalists.
That is why small scale sector is being.
massacred.  Therefore, it is getting
reflected in your declining industrial pro-
duction £rom 8.6 per cent to 4.5 per cent,

What are the reasons for a drop in the
industrial production? You attribute it
to a serious drop in the production of
textile cloth. Now, again I would refer
to the publications published by your
Reserve Bank of India in the Bulletin—
August, 1982. Now, Sir, the textile
cotton mill sector accounts for 5.34
points only out of 100 so far as the
weightage is concerned. Now, assuming
for a moment that 100 per cent textile
mills are closed for one year, there
would be a loss of 5.34 out of 100 in
terms of weightage. Then, how do you
explain the drop in the industrial produc-

“tion from 8.6 to 4.5 points? you canmot

explain, 1970 as the base for 100,
your index of industrial production says
that your loss is to the extent of between
24 points and 25 points. So, with a loss
of between 24 and 25 points and with a
weightage of 5.34 out of 100 in cotton,
you camnnot explain as to why your indus
trial production has come down from
8.6 to 4.5. Therefore, the explanation
that you are giving that the reason for
decline in the industrial production is the
strike in the Bombay Textile Mills is also
equally spurious and so we do not accepl
it.

Now, I pass on quickly. He has made
a claim of a spectacular profit of the
public sector units. We ourselves, the
Communist bloc, the Communist Mem-
bers in Parliament are no less champions
for the cause of public sector unifs than
anybody else in the House. But how
are you ‘managing this sectos? You have
reported a very high rate of profit com-
pared to last year _in the public sector
units. But is it because you are manag-
ing the affairs of the public sector eff-
ciently (Interruptions) or because of the
constant rise in the administered prices
that it registered a profit? T will give one
example. (Interruptions).

SHRI NAWAL KISHORE SHARMA
(Dausa): Are you mot fo r public sector?
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+ SHRI SUNIL MAITRA: Yes, you
bemrhandomtbepubhcaectortous.

We will show you how to run the public
sector. g

PROF. MADHU DANDAVATE
(Rajapur): Publicly, they support the
public sector and privately support the
private sector. (Interruptions)

SHRI SUNIL MAITRA: Just to illus-
trate my point, I will give you one
example. After you came back to power
in January, 1980, you raised the adminis-
tered prices of petroleum and petroleum
products. In answer to Unstarred Ques-
tion No. 1179, dated 31st August, 1981,
in Rajya Sabha the Minister concemed
replied. The Minister concerned let the
Rajya Sabha know that because of the
increase in prices from 8th June, 1980,
they were expecting additional resources
to the extent of Rs. 2080 crores. Again,
on 13th January, 1981 they raised the
prices and they cxpected an additional
yield to the tume of Rs. 1194 crores.
Again, on 11th July, 1981, they increased
the prices and they expected an additio-
nal yield of Rs. 1070 crores and, again,
on 14th February, 1983, they raised the
prices and they expected an additional
yield of Rs., 800 crores, That means, in
a short tenure of three years of their
rule, only in the sphere of petroleum and
petroleum products,  they increased the
prices which yielded Rs. 5144 crores.
Whem we think that we are going with
a begger's bowl to the International
Monetary Fund for a sum of 5000
crores, of course in dollars, then only can
we understand the magnitude of what you
are doing.

Here, they have the temerity to come
to the House and demand, *“You give
me the credit. How efficiently am, 1
managing the public sector?” They are
looting the people and only through this
loot they are showing some artificial
profit on public sector units. This is no
way of managing the public sector.

Then, the Finance Minister in a bom-
bastic declaration says:

“This Government  is ‘determined to
plug avenues for tax evasion and avoi-
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dance and to continue to fight against
economic offences.”

There cannot be a more untrue statement
than this ome.

Under the aegies of the Finance Minis-
try, an investigating cell was appointed to
find out why Birlas, Singhanias and
Tatas are contributing less and less (axes
by way of wealth tax. What did the
Investigating Cell find out? In 1957-58,
the total assets of Birlas were calculated,
not on the basis of market value but on
the basis of bogk value, at Rs. 589.42
crores and in 1977-78, the figure went
upto Rs. 1070.22 crores. It was more
than hundred per cent increase in a
matter of 20 years. In this period of
20 years, what happened to the personal
wealth of Birlas? I am only picking up
the Birla family by way of an illustra-
tion. Mr. M.P. Birla in the year 1957-
58, had a personal wealth of Rs. 45.28
lakhs; Mr., B.M. Birla had a personal
wealth of Rs, 58.67 lakhs and Mns. Ruk-
mani Birla had a personal wealth of Rs.
75.43 lakhs. What happened after 20
years? Assuming omly 10 per cent yield
on the personal wealth of Mr. M.P.
Birla, Mr. B.M. Birla and Mrs. Rukmani
Birla, what would have been their perso-
nal wealth in 1977-78? 1In the case of
Mr M.P. Birla, it would have been Rs.
304.60 lakhs; in the case of Mr. BM.
Birla, it would have been Rs. 394.70
lakhs and in the case of Mrs. Rukmani
Birla, it would have been Rs. 507.43
Takhs.

I am quoting from the document pre-
pared by their own investigating cell.
They found out that Shri B. M. Birla who
was having @ wealth of Rs. 45 lakhs in
1957-58 became poorer in 1977-78 when
he had only a personal wealth of Rs.

11.65 lakhs!

SHRI RAVINDRA VARMA (Bombay
North): What happened to the rest?

SHRI SUNIL MAITRA: Shri M.P.
Birla’s wealth in 1957-58 was Rs, 58.67
lakhs. It came down to Rs. 16.85 lakhs.

e e e ——— i
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Mrs. Rukmani Devi Birla’s wealth was
Rs. 75.43 lakhs. It came down to Rs.
19.49 lakhs.

How did the vanishing trick occur?
By transfer of wealth by these persons to
trusts and companies there is mo law for
wealth tax for companies. Companies
are not taxed for wealth tax purposes.
They took advantage of it. By transfer of
wealth to minons and ladies of the same
family through gifts and by transfer of
assets like shares to companies of their
own houses.

Through this process, they decreased
their personal wealth. They showed in
the tax return that personal wealth had
decreased. Therefore, the wealth tax pay-
able by them also decreased and they
bhave been payimg diminishing wealth tax
at diminishing rate. ~

In late 1960s, specially after their
Jeader Shrimati Indira Gandhi became
Prime Minister and in those hoary days
of Garibi Hatao and when banks were
being nationalised and privy purses were
being confiscated, they also appointed
onme Committee to look into the question
of amassing blackmoney. The name of
the Committee was Direct Taxes Enquiry
Committee chaired by no less a person
than Justice K.N. Wanchoo. The Wan-
choo Committee made certain recom-
mendations specifically on the question
of trusts, The Government accepted
most of these recommendations and
through Taxation Laws Amendment Act,
1976, these recommendations  were
brought into the statute book. Sections
11 and 13 of the Income-tax Act also
were modified in the light of this enact-
ment namely, Taxation Laws Amendment
Act, 1976.

Section 11  of the Income-tax Act
specifically says that a charitable trust
can accumulate money only for a certain
period but, when the money will be uc-
cumulated, it will have to be invested in
Government  securities or securities ap-
proved by the Government or Post Office

Savings Bank or Cooperative Bank or
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Scheduled banks. Prior to that these
trusts which were the appendages of these
monopoly houses were being used by these
Houses to channelise the funds for im-
vestment in their own concerns. In
order to stop it, Section 11 of the
Income-tax Act was amended. But then,
while amending it, it said that it will be
effective from 1.4.1976. Subsequently
this date was further extended to 1.4.77.
Then it was further extended to 1.4.1978
and then the colleague of Prof. Madhu
Dandavate, the illustrious Mr. H. M.
Patel came to power and through his
good offices it was further extended up
to 1.4.1981., When Mr. Venkataraman
was sitting there, he extended it up to
1.4.1982 and last year Mr. Pranab
Mukherjee perhaps forget to extend it
with the result that from 2.4.1982 legally
it is incumbent on the part of any Income-
tax Officer to assess the wealth and levy
taxes as per Section 11 of the Income-
tax Act if there has beem any investment
other than specified in the law.

The other day I asked a question. The
Minister of State for Finance was here,
He said that Finance Minister has already
proposed in the Budget proposals to ex-
tend the period further to November,
1983, What about the period between
2.4.1982 till 30th November, 1983?

1 can also tell you that implementation
of this particular provision of the law is
being delayed deliberately as a calculated
move and not being implemented right
from 1.4.1977 till date and there is abso-
Jutely no reason to believe that it will be
made effective immediately after Novem-
ber, 1983. In whose interests are they
delaying the implementation of this parti-
cular piece of legislation? They know
fully well that so far as direct taxes are
concerned, the monopoly houses are not.
paying the taxes required. Therefore, in
the interests of the monopoly houses you
formulate policies to meet their interests!
You emact the law in order to throw dust
into the eves of the people.

You enacted Sections 11 and 13 of the
Income-tax Act. But it proved too hard
for you. You also brought in Section 10
(23C) of the Income-tax Act and under
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that Section, you arrogated to yourself the
power to mnotify certain charitable trusts.
And also you arrogated to yourself the
power that out of these notified trusts you
could exempt charitable trusts from the
operation of the tax laws. But the notifi-
cation should mention specific period. It
may be one or two years or 50 years or
any period. . But period must be specified.
Out of 700 and odd notified trusts, I put
it to the House and to the Finance Minis-
ter that he has exempted more than 300
trusts belonging to the monopoly houses.
They are exempted in perpetuity. You
have not specified any time-limit. This is
illegal. Tt is mnot permissible under law
and when I raised this point, Mr. Venkata-
raman told me “You better go to a court
of law.” Somebody else should go to a
court of law. But here we are not argu-
ing in a court of law. We are arguing
before the bar of public opinion. Was it
ethical correct, morally sound...

SHRI SAMAR MUKHERJEE
rah): This is their philosophy.

(How-

SHRI SUNIL MAITRA: ...that you
should go on exempting trusts in nerpe-
tuity? The law says that you canont
exempt in perpetuity and that you must
specify a  period. The Hon. Finance
Minister is the ecomomic philosopher. His
philosophy serves the interests of the
monopoly capitalists and it adversely
affects the interests of the people as a
whole,

Then I will come to that portion of the
speech. ...,

SHRI SAMAR MUKHERJEE: Wan-
choo Committee recommended reduction
of the tax. Less tax and full tax ay-
ment will be done. But actually the
result has been just the opposite,

(Interruptions)

_SHRI SUNIL MAITRA: The Finance
Minister very emphatically says that the
Government is going on with the scheme
of import substitution perhaps to preempt
us in our deliberations linking the Budget
with the IMF, ;
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Therefore, Sir, deliberately the word was
used that Governmen; was going on with
this policy of import substitution,

13.00 hrs.

If you really go on with the policy of
import subsgitution, then, why hail the
liberalisation of imports? (Inferruptions)

AN. HON. MEMBER: T think it is un-
parliamentary.

PROF. MADHU DANDAVATE: 1t is
*hail’,
MR. DEPUTY SPEAKER: It is hail.

SHRI SUNIL MAITRA: You liberalise
the import policy with the result that to-
day all sorts of peopleevery multi-natio-
nal, are dumping their goods into this
country. It is not that the Communists
alone who are complaining about it. Evea
the Tatas, Birlas and whole of the indus-
try are complaining about this,

PROF. MADHU DANDAVATE: Even
the Congress men are also complaining.

SHRI SUNIL MAITRA: Even, the Con-
gress men are complaining about this po-
licy of yours. Today, because of this du-
mping of goods etc. etc, the stockpile of
goods is going on unchécked with the re-
sult that mills are closed down; lock-outs
have been  declared and thousands and
thousands of workers are being throwa
out of employment and they are being
thrown on the streets.

The Finance Minister also claim
that the trade deficit is likely to be lower
in 1982-83. On what basis he makes this
claim, I do not know. Personally T have
checked up the figures. He does not have
any basis to make this claim to his state-
ment. The claim is not tenable.

MR. DEPUTY SPEAKER: Mr. Maitra,
you have another twenty minutes, I think
you will conclude your speech by 13.20
hours. Your party has been allotted one
hour,

SHRI SUNIL MAITRA: From April to
October 1981, your trade deficit was Rs.
2,923 crores.  But, between April and
October, 1982 the deficit has been Rs.
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3,328 crores. How then does the Finance 2

Minister claim that the trade deficit in
the last seven months of this year has been
less than what it was in the last year?
He makes this claim that the trade dificit
this year will be less than what it was in
the last year. I think that this claim of his
is not tenable and it is absolutely not sub-
stantiated. What is the condition of the
trade? What are you apprehending? This
is not a question of putting the Government
in the dock. It is @ question of sincerity of
it.

Coming to the Economic Survey, 1 am
giving you the comparative figures for
1980-81 and 1981-82 of your trade in these
years with three countries—United States,
Canada and the Group of countries under
EEC. In 1980-81 your deficit in the balance
of trade was to the extent of Rs. 2,171.50
crores. In 1981-82 it was Rs. 2.258.09
crores—this is  your trade with USA,
Canada and the EEC countries.

This year, as the trade goes on and as
the figures do suggest, your trade deficit
with these countries will be still more. How
does the other side of the coin look like?
When the Imperialist countries and capita-
list countries do not accept your goods and
commodities, it is the socialist countries
which are taking more and more of our
good and commodities. In 1980-81 we
exported to the Easy European socialist
countries goods worth Rs, 1457 crores
and in 1981-82 we exported goods worth
Rs. 1,754 crores. We exported to these
countries more than we imported from
these countries with the result that in the
balance of trade with the socialist coun-
tries ours is surplus. In the year 1980-8t
the surplus was to the extent of Rs. 229
crores ang it increased to Rs, 352 crores
in 1981-82. Whereas in our trade with the
Imperialist countries the deficit is widen-
ing more and more, in our trade with the
socialist countries our surplus is accruing
more and more. This being the position
and in the background of the forecast of
the TMF itself and of the World Bank
itself that upto 1990 the situation in the
Capitalist world will be worsening more and
more our direction of trade with the so-
cialist countries should be more and more.
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Sir, today all sorts of things are being
talked about ang every attempt is being
made to see to it that our trade with the
socialist countries is sabotaged. Multinatio.
nal corporations today are being welcomed
in this country, All doors have been thrown
open for the multinationals to come here
with - disastrous result for our industries.
Hindustan Motors was founded in 1950s
and in 1982-83 we are entering into a col-
laboration agreement with Suzuki of Japan
for Maruti cars. What has happened
1o our research and development? In the
Jast 30 years you claim to have progress-
ed marvellously, You claim to have
covered so much of ground in science and
technology  in everything but having
founded a factory 30 years ago and hav-
ing manufactured thousands of automo-
biles still today you do not know of the
present  day technology of automobile
industry with the result you go to Suzuki
to have their technological expertise. This
is the situation. What are the policies
being reflected in your budget? So far as
industrialisation is concerned you are
throwing open the doors to the multi-
nationals at the cost of our own industry.
So far as your fiscal policies are concern-
ed you are dumping more and more load
on the common man.

Sir, in this year’s budget the Finance
Minister has come out with total levy of
Rs. 822 crores. I am pot speaking of the
concessions which you are giving. Through
customs you will be getting Rs. 393 cro-
res; through excise duty it will be Rs. 325
crores and through Corporation tax it will
be Rs. 104 crores. Now just make a com-
parison as to how much of this amount is
by why of direct taxes and how much by
indirect taxes, Indirect taxes would be
Rs. 718 crores out of this Rs, 822
crores and direct taxes which af-
fect thee monopolists and big capitalists
would be to the extent of only Rs. 104
crores which comes to 12.6 per cent of the
fresh levies and the rest of the 87.4 per
ceny will be through indirect taxes which
means more load on the common man.
This precisely is your economic philoso-
phy. This is the economic philosophy with
which you have been ruling this country
for the last 35 years a8 a result of which
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there is growing ecomomic mess; seces-
sionist forces and other forces are becom-
ing active, taking advantage of the dis-
.content of the people. They try to lead
the people; they are taking the fullest ad-
vantage of the situation.

Sir, at any ziven point of time in history
cconomy is the foundation-stone of any
society, Any given country’s political and
social superstructure is boilt opon its eco-
nomic foundation, If the economic founda-
tion goes down and Jown the political and
the social suprrstruae ¢ are bLound to
show cracks, What is happening in this
country is that the actucal and social sup-
ersture is mot only showing cracks but
they are actually collapsing.

So, this has been the resuit of your 35
year’s rule. You 4aave ocen following evo-
nomic policies which have brought millions
and millons of our peple to poverty, star-
vaton and ignorance, A few hundreds, may
be, a few thousands are rioting in [uxury.
This is your economic philosophy.

In the last session of Parliament, our
Prime Minister, Mrs, Indira Gandhi asked
us: ‘Where is vour alternative?” She said
that the Opposition does not have an alter-
native. Mr, Finunce Minister will vou give
up your seat of power? Will you bring out
radical land =2f+me? [ hnow vou will st
abdicate power. Your policy has token
the country towards niore and more deeper
economic mess. You have no plans to
bring about radical land reforms land re-
form, Land reform is the crux of the whole
problem.

Until and unless you have drastic land
reforms, no basic economic problem of the
<ountry can be solved.

Today in our country, four percent of the
rural population is owning 40 per cent of
the arable land;the resultis, because of
thsi the kisans are not having any pur-
chasing capacity to purchase things. The
prices of industrial products are rising
day by day. They are not in a position to
purchase them; the home market is not in
a position to absorb them. In our home,
‘market out of 100 customers, 70 are

Kisans; they are not having any land
therefore they do not have the purchasing
capacity.

You should take away this 40 per cent
of the arable land which is in the hdinds
of money-lenders, jotedars and big land-
lords, and distribute them -gratis to the
landless agricultural labourers and poor
kisans,

It is there in your 20 Point Programme
enforced during the emergency and iy is
there in your revised 20 point programme

- now. But I know for certain that you are

not going to implement it During the pas¢
35 years you did not do it. Even if you are
in power for another 35 years, you will
not do it.

This 4 per cent, of the rura] population,
these money lenders and big landlords from
your political base in the country side and
vou do not want to attack this political
base of vours. You have allowed them to
increase their strangiehold on the rural eco-
nomy of our country.

The first alternative is Land Reform. You
will have to go in for dJrastic land reform.
You have mentioned it in your 20 point
programme of the emergency period and in
the revised one also. You have to streng-
then the public distribution system so as
to function in ap effective manner.

Sir, there are only two States in our
country today which are having full-fledg-
ed public distribution system—one is Kerala
and the other is Wesy Bengal and the rest
of the country is just left to its fate.
Whatever little public distribution system
is continuing now that was introduced when
you people were voted out of power. But
when you came to power afterwards, youw
changed the whole system and you are
treading on that path. You will have to
give up that path and strengthen your
public distribution system. We have been
demanding that you should identify 14
essential commodities of daily use which
are most essential for the consumption of
the poor people, You have to fix the
prices for all the 14 items of commodities
like rice, wheat, edible oil, soap, cloth and
so on. For these commodities you have to
fix the prices and make them available to
the commonest of the common people, to
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the poorest of the poor people throughout
the country at the same price, For this pur-
pose. If you have to gives subsidies, give
subsidies. If you can give subsidies to
Tatas, Birlas and Singhanias by allowing
them to evade taxes, can’t you subsidise
these 14 essential commodities which are
most necessary for the consumption of the
poorest of the poor of this country? It is
a question of political will. Have you got
the political will? You don’t have. Because,
the persons whos: interests are being ser-
ved are the landlords in the country-side,
money-lenders in the country-side and the
big monopoly houses in the urban areas.

Now, you are importing foodgrains, If it
is a drought year, I can understand that;
when the production is less, I can under-
stand that. But, then. you are prepared to
pay much more to the American farmers
and vyou are not prepared to pay
that much to your’ own farmers.
Now, in regard to the procurement
of foodgrains, you have to pay re-
munerative prices to the peasants, you
have to pay higher price because prices of
all essential inputs have gone up.
Fertiliser, diesel, pumpsets and every-
thing costs more. But you have not
assured remunerative prices to the peasants
for their produce, with the result that
you are not in a position "o pfocure their
commodities to the extent you need and
this again is creating a vicious circle.
You are going in for import of more and
more of foodgrains from the USA.
Therefore, I would like to demand that
you pay remunerative prices to the peasants
for their commodities and then stop entry
of multi-nationals in the field and practice
self-reliance.

The Management of the BHEL and the
Trade Union of the BHEL met in the
city of Delhi, in this month, and
passed a resolution and this Tesolnflon
was forwarded to the Governiremt. This
is regarding the Chandrapur Thermal
Station, For the tnermal Station in
Zhandrapur, in Mhaharashtra this Gov-
ernment is reported to have approached
some multinational comporation for the
supply of 500 megawit; units, although
BHEL is capable of manufaciuring 500
megawatt unit. Instead of giving the
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order for the gupply of these units to the
BHEL, they are approaching the foreign
multin‘ational corporations, In the global
tenders received by the Government for
the supply of these wunmits, be BHEL
quotation was the lowest. But its quota-
‘ion was not accepted. Now, whose in--
terest is being served? I is in fhe interest

" of the multinationa] corporation because

you have taken S 5 billion SDR loan and
the condition attached by the IMF was to
be fulfilled. Today you dom’t see that this
gian: organisation is capable of manu-
facturing  such units, They have got
manufacturing  skill, talents, top-class
engineers and you are bypassing thém and
you are giving your supply order to the
multinational.

Then coming to imports, T would ask
the Government to cut down its import
drastically, Even in the industrialised
countries, when the "pétrol crunch came,
they went in for ra‘ioning of peffol, Im
this country, why are you not doing that?
All sorts of imports you are making.
Already they are dumping their goods and
I need not repeat them. You stop these
imports, and go in for more and more
import substitution,  which, in actuak
practice, you have given up because of
the pressure of the I'M.F,

Lastly you should stop incurring debt
from the IMF on the conditions on which
tney are giving this loan, From 1984-85,
the repayment of this loan will start i
right earnest. It ig five billion SDR.
48 per cent of this will be paid to India
out of the coffers of the IMF and 52
per cent will be takei by the IMF as
loan from Saudi Arabia and given to
India at the interest rate of T5 er cent.
IMF loan from its own coffers, that is
48 per ceiit of the total loan, Would carry
an interest of 7 per cent; on an average,
the interests rate would be 11 per cent,
Now, the Toan wit" be repaid in ten
instalments. In rupee terms, five billion
SDR comes now to approximately
Rs. 5800 crores. One instalmen; of
repayment would amount to Rs. 589
crores towards principal, and Rs. 600
crores roughly towards interest at the ra‘e
of 11 per cent. In total it would amount
to Rs. 1180 crores. Today, our existing
debt gervicing apart from the TMF loan is
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Rs, 1000 crores. That means, We - will
have to pay Rs. 2200 crores approximately
from 1984.85 in dollarS. Apart from
this, there is the loan that thé India’s
private sector hag contracteg from -the
private sector of the advanced indu strial
countries through the good offices of
another window of the World Bank, that
is, International Finance Commission.
The Statesman from Calcutta has indicat~
ed that this loan comes to about Rs, 2300
crores at the rate of interest of 15 per
cent, The interest would be more than
Rs. 300 crores on this amount, By
1984—95 you have to have more than
Rs, 2500 crores in terms of dollars in
order to start repayment of the loan. From
where are you Mr. Finance Minister,
going ‘o get this much foreign exchange?
Today’s newspapers carry a very small
news item that the economics of the Arab
world are in a crisis, and with the fall in
the petroleum prices, their developmental
activities are going to come to a gtandstill.
If their developmental work unfortunately
comes to a standstill, millions of Indian
workers now working in those countries
and who are sending valuable foreign ex-
change to this country wil] be thrown out
of employment,

By 1984-85 what art you going to do?
You cannot repay this loan. In your
foreign trade, you are going on incurring
wider and wider deficits; you will have to
go again to the IMF. Or, are you pro-
posing to go to the Commercia] Banks?
You have already given a hint that you
want to go ‘o them. You have said that
you want to be a little cautious. But once
the pressure comes from the In‘ernational
Monetary Fund, either you will go to
them, or to the multinational banks of
the world, City Bank of New York, Chase
Manhatten Bank of American, and Bank
of America, whose boss Clausen happens
to be the chief of the World Bank. Again,
when you go for loan to them, they will
give you stiffer and stiffer terms.

Hypothetically  speaking, if today ¥ou
are exporting jute at Rs, 1200/- per tonne,
vou will be forced to export it at
Rs. 800/- per tonne; if you are exporting
tea today at Rs. 50/- kg., you will be
forced to export it at Rs, " 30/- kg. Im
the Non-Aligned Meet, Shrimafi Indira
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Gandhi was brave enough to say that the
priceg of our primary articles have colla-
psed. That is the language she has used
In fact those have not yet collapsed. It is
going to collapse in 1984-85 and ths
whole country will see the fun of it
You are dragging thig country along a
very dangerous road; and nobody can
foresee the end of thig road. But it is an
abysmal pit of darkness, crisis and collapse
to which you are leading thig country.
This exactly is your economic philosophy.
Therefore, you cannot complain that we
do not have an alternative. From the
Opposition, we have been suggesting you
alternatives; for the lasy thirty years we
have been gshouting hoarse. You accept
our alternative; that ig the only alterna-
tive for survival of this country; there is
no other alternative. For heaven's sake
do not help in the process of the complete
destruction of this country. Afterall, a
country can never be desiroyed except
by natural calamities.

Now the people are becoming awake
more and more. They are seeing through
the game. Until yesterday you thought
thay at least there were pockets which
were your citadels, Those citadels also
have not only been impregnated, but
they have been vanquished and abolished.
They have been stormed by the people.
Your citadels of Karnataka and Andhra
have fallen and today you cannot claim
that in the whole of India there is any
citadel or a castle. Tomorrow you will
have to say tha; in the whole of India
there js not even one house which is
prepared to harbour you. The people of
this country will gee to it,

Therefore, by expressing all these
objections ¢ the Budget proposals, and
criticising your economic philosophy, I am
restating that your philosophy of the
Budget is to serve the interests of the
multi-nationals, the monopoly capitalists,
the landlords, the money lenders and the
rura] vested interests and the urban vested
interests. So, Sir, I oppose the proposals
of the Budget lock, stock and barrel and
I shall go on opposms them outside alsoq.

SHRI Y. S. MAHAJAN (Jalgaon): Sir,
I rise to support the Budget placed before
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[Shri Y. S. Mahajan]

the House by the Hon, Finance Minister.
I support it fully and absolutely.

Sir, what am I to say of the criticism
of it by a Member, who does not look at
it wita to the correct perspective, who
looks at the whole concept of econmic
‘policy of the government with a jaundic-
ed eye, starts with false information and
wrong premises and arrives inevitably at
foolish conclusions. Sir, we have heard
such stereotyped arguments before and
they are not at all relevant.

May I say, Sir, how the Hon: Membe:
has tried to mislead the House? Look
at the current year. The fact which is most
striking about the economic situation this
year is that we have gone through a
severe drought which was more widespread
than this country has experienced during
the recent history. Yet the Hon. Member
has not mentioned it, Can we then expect
any correct conclusions from  his argu-
ments?

MR. DEPUTY-SPEAKER: Mr. Sunil
Maitra himself has experienced the drought
in West Bengal.

SHRI % S. MAHATJAN: Sir, this drought
has had the inevitable adverse effect of
reducing the resources available and by the
~ demand for certain important commodities.
“These difficulties were compounded by
recessionary tendencies abroad and. an un-
certain international situation. The Balance
of Payment position -has been a cause of
serious concern because of the oil im-
. ports, the demand for which has been
rising all these years in spite of the tre-
mendous rise in prices. Sir, in spite of
this unbearable and pressing background,
we have emerged without being much
scathed, without gny serious damage to
~ our .investment plans. The tempo of in-
vestment and plan effort has been main-
“tained and the price stability has been
* achieved with a mix of appropriate mone-
tary and financial policies, This has been
no mean achievement.

Sir, the Hon. Member says that we
have not achieved price stability. May I
‘point out that the rise of about two and

~a half or three per cent in price level
“#8 not regarded as inflationary. Take the
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opinion of any economist in the whole
world. They all say the price can vary
within a small margin without being des-
cribed as inflationary or deflationary.
Prices can never be rigid in any living so-
ciety, because demands and preferences go
on changing; supplies also change and they
are balanced at different levels of prices.
So, if the changes are within the limit of
say three per cent either way, then prices
can be described as stable,

The budget is the most serious exercise
in monetary and financial matters which
Government undertakes at the beginning

“of each financial year. In our case, it is

something more than this. It is also an
exercise in framing the Annual Plan. And
since Planing is all-pervasive, it regulates
investments and priorities not only in agri-

“culture and industry, but also in all social

matters and also fixes targets for achieve-
ment.

What has been the outcome this year?
As a result of the serious drought, there
is a set-back in agricultural production to
the extent of 3 per caat. Industrial pro-
duction has increased by 4-1/2 per cent,
as a tesult of this the national income will
go up by 2 per cent, I don’t think this
can be considered unsatisfactory, in  view
of the depressing background which we
had during last year.

It must be noted that over the first
three years of the 6th Plan, the average
rate of growth comes to about 5 per cenf,
a fact which can be denied only by those
who, ostrich-like, bury their heads in sand.
As a result of the Budget proposals, the
expenditure on development will increase =

in 1983-84. This constitutes an increase
of 26.1 per cent, coming on top of am °

year. Taken together, the total Plan of the
Centre, the States and the Union Terri-
tories shows an increase of 21.5 per cent
over last year.

vide maximum support to those proj
and programmes which are of i
benefit to the economy and especia
the weaker sections of the col
This can be seen from the fact
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20-point pr which has the greatest
immediate impact on the welfare of the
people, will require an expenditure of
about Rs. 10,000 crores. As usual, accord-
ing to our palicy, a higher priority has
been given to agricultural development,
especially to the two major programmes
for oil-seeds development and dry land
farming. Both are important elements in
the 20-point programme.

An equally high priority has been given
to irrigation and flood conirol, which ac-
count for more than Rs. 2400 crores. It
is irrigation whcih revolutionizes agricul-
ture, starts the process of high-yielding
varieties of seeds, use of chmical fertili-
zers and growth in total product.

The Plan places considerable emphasis
on development of energy which accounts
for 36 per cent of the total Central Plan
outlay. The programme taken up with the
greatest urgency is the crash programme
for providing drinking water facilities to
all the problem villages. The outlay of the
Central and the State Governments on this
will amount to Rs. 519 crores,

1 welcome especiglly the highly innova-
tive measure of providing Rs. 300 crores
to provide grants to the States for im-
proving their performance in specified pro-
grammes of importance to the weaker
sections of the people, and secondly to
the State Electricity Boards for improving
their efficiency of plant-load factor, a fac-
tor wheih had regched the maximum in
1975-76, and then gone down. Now it is
slowly picking up.

The Budget is a saving—and investment-
oriented one. To encourage savings, the
Finance Minister has provided relief to
the salaried tax-payer by increasing the
standard deduction from Rs, 5,000 to Rs,
6,000; and secondly, by reducing the tax
tate on the income slab from Rs. 15,000
to Rs. 20,000/-. Even after taking into
account the increase in the surcharge, the

burden on individuals and Hindu undivid-'
than before.'

ed families will be less
Thirdly, he has encouraged savings and
investments by removing the ceiling of

30 per cent of gross total income in res-:

pect of savings in specified forms like life
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insurances, provident funds, while retaining
the absolute monetary cellings and by
including Savings Certificates VI and VII
series in the media approved for this
purpose. The exemption limt from tax of
the aggregate investment income derived
from specified long-term investmnets has
been increased from Rs. 9,000 to Rs.
10,000. d

The liberalisation of the scheme of tax
incentives to non-resident Indians would be
welcomed by them, as it would give themi
a highef yield on their investments and
free them from a number of cumbersome
relaxation procedures. Their demands
for a simplified income tax, capital gains

tax and wealth tax have been conceded,
in effect.

Take the case of trade and industry,
They have particularly welcomed propo-
sals which have the effect of encouraging
investments and production. The reduction
in interest rates was very important and
long overdue and should act as a shot in
the arm for trade and industry. Industry
will also welcome the increase in the gene-
ral rate of depreciation in respect of plant
and machinery from 10 per cent to 15
per cent and the concessions for write«
off in respect of small items of plant and
machinery upto a value of Rs, 5000 and
the concession at 100 per cent depreciation
of the cost of devices and systems for
energy saving, Export industries have
been given an impetus, a heartening boost,
by the Finance Minister’s scheme of relief,
The original proposal, made last year, has
now been simplified and rationalise.

Under this scheme, the tax concession
will consist of a deduction in the com-
putation of taxable income, of 5 per cent
of the amount by which the export turn-
over of the accounting vear exceeds the
turnover- of the preceding year. The scheme
in this form is administratively simple and
helpful to the exporters, There is no arbi-
trary qualifying gmount for eligibility. The
policy as regards customs duties has been
changed ont only to help revenue collec-
tion but also to support the balance of
payments and industrial expansion. The
reduction in the rate of tax charged under
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the interest-tax Act wil encourage produc-
tion and investment in both domestic as
well as export industries.

These proposals will have the effect of
increasing the available funds for moder-
nisation and reinvestment. They will re-
duce costs through lower interest chrges
and make production for export more
attractive.

It has been said the levies made by
the Finance Minister along with deficit in
the budget will lead to inflationary con-
ditions, These are sweeping generaliza-
tions, It is difficult to predict the future
behaviour of prices because prices depend
on a number of factors, For instance, the
price of this year will depend on the Rabi
and Kharif crops during this calender
year. Secondly prices will depend in any
year on the extent of deficit financing and
credit creation by the banks, the price
levels and the state of trade and industry
abroad and the credit policy of the Re-
serve Bank of India. There gre so many
factors which determine the price level.

Critics insist that the deficit will result
in a steep price rise. But this is not in-
evitable. The deposit can be taken care
of, if the amount of money and credit is
strictly regulated by the Finance Miinster,
as we did last year.

Seconaly, the deficit in the balance, the
deficit in the Budget, and even the in-
crease in the levies can be taken care of,
if the growth of national income matches.
If the growth is abuot 4 to 5 per cent, then
there is no fear that prices will rise.

Lastly, let us compare last year's ex-
perience with what is probable in future.
Last year, there were pre-Budget levies
of about Rs. 2,000 crores and there was
a budget deficit of Rs. 1,935 crores. These
factors along with severe drought should
have caused a tremendous rise in prices,
but this was avoided by a proper mix of
monetary, fiscal and trade policies. Under-
taking a certain amount of risk and con-
fidence in managing the economy, parti-
cularly the demand factor and supply, is
necessary before we can achieve the ex-
pected rate of growth,
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There are two other points, but I will
answer some of the points which the hon.
Member has raised, later.

MR. DEPUTY-SPEAKER: After he
comes, 1 think.

SHRI Y. S, MAHAJAN: Now, coming
to the family welfare programme, I say
that this programme is very important and
is of basic importance, which the hon.
Member did not mention. We have made
a provision of Rs. 336 crores. This move-
ment achieved a great momentum by 1977,
But due to some unfortunate circumstances
the programme was diluted—was almost
reduced to nothing—by the Government
which followed in 1977. It is again picking
up and we may look to the future with
hope but I believe personaly that the rate
of progress in this field should be more
rapid than we have achieved so far, I
think we should follow a policy of strong
incentives and disincentives to achieve
progress which would be commensurate
to the requirements of the situation,

Then, as regards inflation, I would like
to mention one more point. The price-rise
can be moderated, or can be avoided, if
we change or if we implement our Plan
schemes better, or if we increase the utili-
sation of past investments, and increase
their productivity. This will enable us
to reduce the cost of production. Secondly,
we should see that our projects are im-
plemented in time because they take lon-
ger time than we expect and so costs in-
crease and the capital output ratio in-
crease. This has been happening over the
vears and this has been one of the factors
causing rise in prices,

Then the hon. Member on the other
side talked about the importance of the
economic base, He dilated on the Marxian
economic interpretation of history, It is
a partial truth. Can we say that we people
in India believe that economic considera-
tions determine evervthing, that  theW
determine man’s morality, his political out-
look, that they determine a man's be-
haviour towards his neighbour or towards
the members of his family? This partial
truth has unfortunately captured the ima-
gination of some people and is causing a
lot of harm in the socio-economic policies
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all the world over. We believe that history
depends not on one factor, but on hund-
ted and one factors. It is said, for ins-
tance, that the history of the world would
have been different if Caesar had liked the
nose of Cleopetra! He left Egypt because,
though he thought that she was a very
attractive women, he did not like the
shape of her nose! He left Egypt and went
back to Rome, There are hundred and
one threads on which hangs the future
of mankind, Sometimes history is depen-
dant on accidents, or personal predilec-
 tions, '

PROF. MADHU DANDAVATE: Marx
had already modified his ecarlier theory.

SHRI Y. S. MAHAJAN: Thank you
very much for supporting me. But our
hon. Members are still repeating it. What
is to be said about it?

“While talking about non-plan expendi-
ture, people say that it should be curbed
or not be allowed to grow. But
we must bear in mind that non-
plan expenditure includes expenditure on
defence services. I must say that the in-
crease proposed by the hon. Minister is
the minimum under the geo-political cir-
cumstances of the country. As a nation,
we believe in Panchsheel, in rejecting war
as a method of settling international dis-
putés, India has never embarked on ag-
gression against any country in its long
history. In fact, India has been the victimy
of aggression at least four times after
achievement of its independence. This is
a land of Budha and Gandhi. We believe
in peace, the supreme goal of mankind,
in disarmament and economic develop-
ment. These great jdeals of mankind or
the whole human race were ecloquently
placed before the Non Aligned Conference
by our Prime Minister, Shrimati Indira
Gandhi. We admire her courage, vision
and anxiety for the whole world,

With these few words, I support- the
Budget presented by the hon, Finance
Minister,

o Titer waIQ Alaad; (Har-
1) : ST WERA, TH 9T FT
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t¥% A% § A% Frow FEEA @A
arar g FA%T g\

aft gfez A g IWH W
9% TR Fa X g fF FHIT T
3 Sawragaa & 7 gwre frarm wrg
g frarei At grva gareR Al
~Ffg #1 av#r & AT AT T Y
gderaear Ft  awwr Frer fade
Far g AT FE & F TH AT
4 frarmr ® awe, feardl wv
gwa gavr & fag  w@ oW
fed A% € TR gEaw g
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H W= FM FG0 | I9%) A @ A
g 9% &1 78 ¥ga WSSl FAFA |
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f@ FAT FTAFN ¥ waud FEACE
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ww @ g g oW @b feg A
famg =9 % fag mar off & a0
Far Agar g fF W @ @A
zarwi  #1 wifaw, emres A9
defors s=fa % faw qar samr
8% & A% TAFW ¥9 A @2
I n€ g1 mIn fafqzze gww F
Aftn T FRETINIZATRA I7 FT 37FL4T
1 € g1 7% 7 fFET 0w ayiEm
x1 gz gl & A g, afew q¥ anm
1 avwer 3 fAw 9 faer g &
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Al qF THFeR« TFIT H TaFHH 299
doq Z¥9 § gz 4 Wy arg £ arg
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ga N9 FT § @Ea FE g |
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97 93ar g, GErArgev, arqy, fawefr
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KA gIEd F1 AT THFT AF @
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g £ A1 Sawr @ &4 4T af
ge & 1\ # sz *71 soA fawe wq
§ oF g # M7 frAET  wwar
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Iaizasy arfz odl S & feaw
A SEA 97T RAT 93T FTAT |

THFT [T AgrIw HISAT & Sfraw

v ol yIar 2 ®9 FRa £ &
YT WoBr, d9, UIEA WA WET
g mifan & A Fwe G5 F1 3w
g 9v faadl wrfgr + arg @

ar gy AW 0 o mE.aean § fF
gR @ & "FTH HE FIAS 9T |
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fade sraara frar war & e gl
gz dt A 7§ & | AvRIT ¥ qaT
T ART TH ATA FT SqTA T@r
fa ag wivw & awrw & w7
gaz §f fa9d 97 frdl® fim &%)

14.02 hrs
[Shri Chintamani Panigrahi in the Chair]

S AN AAT § IAFT A BAT
wrzg wrea A fafwmas fwg av
3% ¥ AT AT AFAT IR
fafeaq FmT 17 @O &1 FIHIT
¥ faed ad ot 94 2 2 998 9
F sma N w7 gE 21 AT R
F0da a7 & fag 70 wfoma s
iy var faaa f5 A 30 g
AT TRAT a1 A 1 FAT F@q
afsa ag st 70 Sf5as € 7@ 2a
F g, 0T AT TG F oA
¥ fac 2 N gl & ¥71 A amEq
wary £ 98 Fgr wAa g f7 fad
F qA Fl AAF F1 ATAT T F@mA0
2 az™ za MF F1 2 fF zA
feeflsqma #1 W7 ASH FAW |
a@ amr g f5 @ 1 oA 3
w am 97 fawg sarw fRar sm
FTifF ag @ 20 AT AW FT US
fgear 2 1

gAR B W7 T3 IANT 7
it Afg 8 92 ura FAE & 3R
fife gn @il FwET) F A 3 A
fraifra #1 91 | 9 gw fians
TRMEE T IT F § oA ofewF
4T MTAZT WIZT T FTAFT 19

F) o Ay A g 5 TR
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FAq FZ AT MU H T @ Hw
@A VAT AT F AT AN qwEAr
g, Ty 2 a4l wFd AFIT A
aweqrd §, safad sl 1 aiqt a
At F AT A 39F fa¥ wamm
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14 B o faat § foad sl
#1 Tme fd 2T 743wt &
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garq 1 frggr @ w3t sai Ay
FIET FHY ¢ 91T aga 3 faay &
Tt w1 5fe § W gIAIHHEIA
gt gva & fwrad saAr siigq ama
FT g& | zafad gas sgrar
w & afey faaq aifgg (« wa
g T3 Fifaw R § &% 1 5 Twwa
A A el dwadfu doer aw
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T o, fRarT gaey @ ¥ fe
FF FIT A¥ wW A Afed, o
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A qA | AT 9BW F 45 ¥ 55
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F A far straar A fE A
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WT I8 IAN TAF AT & Al
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w9 g, Wi wifaT ¥ &t sEN
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T A8, AR ag w6 g
ol mwifgw sgaeqr T & &
foak 2 zw€ = & wrim,
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EATT QU W A S W, g W
vin wifer # am #§); sww qar
amfe ag a0 ¥ o ady feuor
FT GTATET GAMT FEd £ AfFw A
aﬂﬂwm%wm F a°

TG ST W § W wIT agar
TAT ST | S fArow @ A
AETEFAl Ag § [ith g anfow
AT WE T T AT VT @
@ A W O aF T ox =wd
gr g o wma T ameat @
FOAT AT H FT F, ITW 9T @A
WA dEH AET |

Tl wedl F A # Ao |
JATT FIA i@ F

SHRI G. L. DOGRA (Jammu): Sir, I
am very grateful to you for permitting
me to speak on the General Discussion on
the Budget.

1 congrautlate both the Finance Minis-
ter and the Government. In spite of the
jact that there are unprecéamented natural’
calamities—drought, cyclone etc.—and the
difficult conditions that' we are experienc-
ing—our sea has been disturbed, rather it
has become a base for foreign powers and
the Himalaya no longer is our sentinel, We
have to spend huge amounts on defence,
but still Finance Minister has presented a
very good Budget, We have to incur a
heavy expenditure on the Army, on the
military p‘reparednass and on our Defence.
But inspite of that, the Govemment has
been able to maintain and stép up pro-
duction in those areas which are not
hard hit. The Finance Minister has taken
pains to take the House into confidence’
that' in’ spite of these’ tragedies which the
nation is facing, ha has indicited what we'
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have been able to achieve—achieve a
lot!

I am very sarry that Shri Maitra who
is a friend of mine delivered a speech,
partly a speech which he should have deli-
vered last year and partly a speech which
he probably delivered on the basis of notes
\for the Public Accounts Committee of
which he is a Member and T am also a
Member. Those issues came to our notice

not because somebody from the Opposi- .

tion raised it but because of the study
conducted by the Government agencies,
the study conducted by the Auditor Gene-
ral_ All those points that he raised have
almost been settled.

Probably, he was talking about the
monopoly houses; he was talking about
no-tax liability; he  was talking about
charitable trusts; and he was talking about
the exemption of trusts for perpetuity,
These things came to the motice of the
Public Accounts Committee, as I put i,
on the bgsis of a study conducted by
the Auditor General and on the basis of
eXamination, amendmentg in the exemption
orders have been issued and this perpetual
character has been withdrawn. Not only
that. Our Finance Minister, in the present
Budget, has taken steps to see that ths
money which the trusts are holding is
either put in the Government treasury or
invested in a  manner that the money
cannot be taken out of misused by those
people who have created the trust, We
have seen it and we still ignore it. I
think' Mr. Maitra’s criticism was some-
thing between “unfair” and “malicious” 1
do not know what to call it. He was
saying that nothing has been done. He
should not have stated it here. It is un-
fair for a Member of Parliament to
say a thing in regard to which he knows
that steps have been taken to solve that
problem.

So far as wealta-tax and income tax are
concerned, it is true that the big industrial
houses are taking advantage of various ex-
emptions. It was on the basis of study of
the Parliamentary Committee, that is, the
Public Accounts Committee. The Finan-
ce Minister has taken steps that at least 30
per cent of their profits are subjected to
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tax. So far as close companies or other
companies are concerned, he has alsg ta«
ken gteps that their wealth is also taxed,
maybe at 2 per cent. He has taken these

steps after making a study. The mind of
the Finance Minister is open. I think if

he can he will go further. To say that
no steps have been taken in very unfair.

The hon. Member, Shri Maitra, should
hgve said that we brought it to the motice
of the Government; the Government favo-
urably reacted to it and the Government
proceded on the proper lines. They have
started doing things which should have
been done.

It is a fact that most of our resourccs
are invested either in big industries or if
agriculture. So far as big industries are
concerned, the Finance Minister has mov-
ed and, I think he will continue & make
a study and see that if he can move fur-
ther, he will do so. I have no doubt
about ijt.

So far as agriculture is concerned, the
Government have put in a lot of resources,
a lot of inputs, in agriculture. I do mnot
want an agriculturist to be taxed, But at
the same time, so far as saving is concern-
ed, some resources must be generated by
agricultural sector also. Agriculture i%
not fulfilling its responsibility. Agricul_—
ture is making fantastic demands on the
economy. Agriculture  in this couatry
which is a very large country, which is
largely an agricultural country and its
backward areas are also agricultural, s
not absorbing the bulk of population as it
used to absorb, so far as employment is
concerned. Today, agriculture has beem
mechanised. The people who are living in
in the villages do not find employment.
From tilling to harvesting, all processes
are mechanised in big farms. The people
have to rush o some other places to find
employment.

Under our social welfare programmes
and 20-point economic programmes, the
whole burden is shifted to the Centre.
Everybody makes critism against the Cen-
tre. All those who are possessing big
farms—the bulk of the land, T think, has
been created by nature for all the human
beings—say. ‘You do not provide house



389  Genl. Budget,

sites to the weaker sections.” Is it possible
for the Centre or is it possible for us o
fritter away all the resources in purchasing
the land and market value. The market
valug has reached sky-high. It is possible
to purchase some land at cheap price and
give it to the landless people who have no
house sites. It ghould be done. But it is
the duty of the State Governments to pur-
chase the land at a price at which they can
do and at a price which is a certain mu-
Itiple of land revenue, and the people, who
are deprived of their employment in their
villages should at least be given house
sites, Therefore, the Centre and the State
Government should have the power to
acquire the land for providing houses to
those people who have no houses to live in.
_ But the State Governmenty are not defini-
tely doing it because mostly the ministries
are named by landords. In our State. we
made a law to give a dwelling place to
a person who has mo house site for ac-
quiring land by paying 15 times the land
revenue payable on that land. It is true
that for small and marginal farmers, we
were not purchasing the land. This is the
wsy you can give house-sitegs to the des-
erving people.

But the agricultural sector is not ful-
filing its responsibilities towards the wna-
tion,

I am an agriculturist. I come from an
agricultural family. Though personally I
belong to the profession of law, My family
has land. I therefore know about the
agrficulture gector.

There were land reforms in our State.
But they did not render the landlord poor-
er. They are also not exploiting the poor
people. They age engaged in useful pro-
fessions. Land reforms may not be pos-
sible now.. But I must say that we must
be able to make the agriculturist save
something. It has been mentioned in
the speech of the Finance Minister that
Certain steps were taken to make realisa-
tion from the tax on land but failed. These
steps failed because it is the State Govern-
ment who has to help the Central Govern-
ment and the people who are at the helm
of affairs in the States, who are running
those States, they themselves are 1and-

PHALGUNA 23, 1904 (SAKA) 1983-84—Genl. Dis. 390

lords and they do not want to pay any-
thing. That is why the efforts of the Fi-
nancc Minister failed. The State has to
pay a lot to purchase the land and when
the question of iaxation comes, it yields
nothing at all, After all, somebody must
take the responsibilty for that. Somebody
will have to go into it.

I only say that so far as compulsory
saving is concerned, it should apply to the
agricultyre  sector also.  Other things
should be gone into properly by a Sfudy
team. The Study team should not consist
of landlords and landlords’ sons but the
people who do not come from agrarian
families. It is not possible for the indus-
try, howsoever you may develop it, to ab-
sorb the whole of the population of India.

There is no doubt that some concessions
have been given to the small scale indus-
try. I would like to draw the attention
of the Finance Minister to the small scale
industry, paiticularly that in the back-
ward areas, and request him to reconsider
whether it is possible to give some more
concessions,

You have raised in Iterg 68 the level of
turnover to Rs. 40 lakhs from Rs. 30
lakhs but exemption is up to Rs. 30
lakhs. .

So far as Explanations contained in the
Budget proposals are concerned, I find
that exemption is only up to Rs. 30
lakhs. We have to see whether that will
serve the purpose. In my opinion it 18
necessary to go further,

But it is the small-scale industry, not
the agriculture sector, which can absorb
the people.

It is the small scale industry which can
carry the development to the backward
areas,

It is the small gcale industry which wall
give hope to the unemployed graduates
and other unemployed persons whether
educated or uneducated,

It is the small scale industry which can
give employment even to uneducated and
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semi-educated: people: if those units are
established: in. rural areas.

Tt s small-scale industry which only

can stop the influx of the population. to
the. cities from. the. villages. So this is
another point which I wanted. to. bring
to the notice of the hon. Finance Minister,
I welcome the dual price. system. I wish
it is carried further. Now, Sir, the Food
Corporation gives foodgrains firstly to all
those flour mills which grand flour for
commercial purposes and to that. extent,
the. public distribution system which is
meant for the poor people suffers some-
times. It ig not the responsibility of the
State (o give wheat to the mills, which
grind the flour for commercial purposes.
What do they do? They prepare suji, maida
and other things and sell them separacely
and make huge profits. How are we
bound to give it to them? This is on2
thing -which should be avoided. As far as
Food Corporation is concerned, it shouid
supply ecither wheat or atta through the
public distribution gystem to the peopls
at large and particularly to the poor
people and people living below the pover-
ty line. Sometimes we say we have not
enough of stocks. These mills should be
asked to go to the open market, If we
want t0 help the grower and hold the
price line, it is not Mr Maitra’s formu'a
which is. right. He says you pay more
outside and you pay less here. He should
know the mechanism of determining the
prices. Either his ignorance of the eco-
nomic principle, or desire to in stigate the
farmers has made him to say this. Other-
wise, if you wanct to help the grower,
these mijlls . which purchase for. commer-
cial . purposes should be asked.to.go tc
the market and let them pay a higher
price and get the foodgrains because they
sell their. foodstuffs in the free market
at apy price. they like. These points
should be studied. To me it appears ra-
tional and it will reduce the liability of
our, government. o far.as our- responsibi-
lity , of . wheat. is concerned.,

Than recently dual price. system has
been announced for kerosene. It is a
welcome; thing; It was . announced - by. the

Ministes-in-charge. that. we  give. kerosene.
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oil to. the. ration-card- holders at a lower
price. and; others. will get at a higher
price. That, is a good: thing. Butl am.
told: that the consumption of last: year for
every. State is being repeated as quo_la,
The result is. that: there was a mixture
of supply of both types. Unless we are
able to sell freely high price kerosenz
to people who are not domestic consumers
and who' are not ration-card: holders; there.
may be shortage and people who need: it
for commercial purposes, the people who
need: it- for making. money and' people
who need- for black-marketing, will: be
able to get against the ration-cards of
the poor people and they. will' collude
with the. distributors and will store kéero-
sene and indulge in black-marketing.

Therefore, I request that let the prica
be. high, We should have something, for
the open market separately. Whatever Lt
meant, for the ration cards that should
be. distributed- through public distribution
system, The kerosene oil meant- for the
peor should: be distributed through the
public distribution system. But; wheiever
that/ is. not existing, it should be distri
buted through the cooperative societies- and
through such other organisations which
are set'up by Government.

Sir, T am not recounting all that has
been said by the Finance Minister in his
speech because it is an excellent attempt
made- by him to receive our economy. L
say that it is an excellent attempt 1o
strengthen ‘our production gystem. It is
an excellent attempt to help the poor
people. But my request to him is that
we should pay a little more attention!!o
the. common- man. So far as income-tax
is- concerned; he. has made an attempt
to- help- the Government- servant in so
far as. his, personal income-tax is- com-
cerned. You go- on- raising the rate of
tax. even upto income of Rs. 60,000per
apnum. For the slab of  Rs. 25,0000 to.
30,000 .the income-tax: rate has been- raizad’
by one per:cent, that is from 34 per cent;
to 35 rper. cent- which is harsh. I say. that
the middle-class is a very. important class.
To- save the economy is another thing and:
to- save: the. people: from- the - pressure - of
economy. is-a different thing: To me, th®
middle class ig a vety important class.



393 ‘Génl, Budget, PHAEGUNA 23, 1904 (SAKA) 1983-84—Genl. Dis. Bo4

Jf we pressurise those who are ‘honest or
‘who want to ‘be honest, we ‘throw them
on wrong path. ‘For those who want to be
honest, how can you -expect ‘them to be
so if .you -make their lives -miserable.
The parallel economy continues (o Ope-
rate, whatever be the amount of rates of
tax ‘that you may have, ‘it 'is -not possible
for you to fight parallel ‘economy unless
you bring down the rates. We must help
people in the ‘middle income group. You
have been giving concessions after conces-
sions to the big industries and to agricul-
ture. But, so far as these small persons,
the middle-class persons are concerned,
something more liberal should be done.

I would now like to draw your aften-
tion to some more things pertaining to
my State.

MR. CHAIRMAN: Mr. Dogra, you
have already taken twenty minutes,

SHRI G. L. DOGRA: T will just finish.
1 would like to draw the attention of the
hon. Finance Minister to the problems
which we are facing in our State, Gov-
ernment is facing the rehabilitation pro-
blems of refugees from Pakistan — [rom
Pakistan held are of the State and such
refugees have been rehabilitated any
where else. So far as my State is concern-
ed, they are in a very sad plight, There are
refugees of 1947, of 1965 and also of 1971.
It is true that their problems are created
by the State Government by passing a law
which is now before the Supreme Court.
But, at the same time, these poor peopls
are living starvation life. So, something
will have to be done and some more at-
tention will have to be paid. There was
a  Parliamentary Committee which made
certain recommendations. T do not know
whether these could be implemented now
or later. We may be told to await for
the decision on this Bill which is before
the Supreme Court. Somebody will have
to go into it. Uncertainty creates some
disorder. T say that the Congress govern-
ment has been helping them. Congress (T)
will continue to help them. But, at the
same time, we also have to make it clear
that their case is under the active and
sympathetic consideration of the Central
Government and either immeditely or

some time liter, ‘something is goidg to
be done. Offerwise, it would be very
difficult to face these people The Stat>
Government is not rehabilitating them.
They deserve our sympathy and they de-
serve our help. Something should be dones
for them.

My other .point is about drinking water
supply. The Finance Minister also - has
laid gtress on drinking  water supply.
Something more should be done in this
regard in every State in those areas for
providing cheaper to the people wherever
it ‘is possible.

Sir, so far as generation of electricity
is concerned more stress should be laid on
it and T, would request the hon. Finance
Minister to see to it that so far as hydro
generation projects are concerned which
are under construction more arttention
should be paid to them because the water
that we are losing will not come back.

Sir, ‘there is a grat potential for genera-
tion of hydro power in my State and als>
in Himachal Pradesh. We are short -of
electricity and the rtesources are lying
unutilised. So, immediate attention should
be paig 10 it. Since you want me to con-
clode ‘1 will conclude with these words
that I suppprt the budget. I again congra-
tulate the Finance Minister for making a
very useful attempt and since Mr. Maitra
has come back, T sav again that his
speech was somewhere between  being
unfair and malicious. I would not like to
call it malicious but I would call it un-
fair.

DR, A, KALANIDHI (Madras
Central): Sir, T rise to submit a few of my
view points on the budget for the year
1983-84.

The whole country was eagerly ex-

pecting the hon, Finance Minister to pre-

sent a very intelligent -and beneficial
budget so that the country may be lifted
out of the morass of despondency and
declining economic  activities brought
about by an accumulation of past neg-
lect and failure of policies. The whole
country was loeking up to the hon.
Finance Minister to provide a. com-
prehensive budget which is functionally
sound but the hon. Finance Minister—
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though he worked very hard on the

~ budget—produced a budget which does

~ not bear much credit to his hard work.
~ Instead of the budget being a lofty and
attractive document giving solace and

succour to the masses, it has turned out
to be a tame and humdrum affair.

The budge; for the year 1983-84 take
- pride that it is production-oriented and
" that it does not affect the common man by
its excluding the goods of the common
consumption from the tax net. This is
but a mirage. The ways by which the hon.
Finance Minister has imposed levies to net
Rs. 716 crores of additional revenue and
his resort to Rs. 1555 crores * of deficit
financing completely belie the objective.

The levy on cement has been raised
from Rs. 130 to Rs. 205 per tonne. This
is expected to yield Rs. 182 crores. It
may gound as a very laudable proposal
that cement used for big buildings is
taxed and that it falls on richer groups
but it has very horrendous implications, 1t
will initiate a slump in the building trade
and the consequent unemployment for un-
specialised labour that is usually employed
in this trade. Besidese, it prevents the
middle-class from having any lurking
ambition to construct or own a house. It
will push up the cost of housing in urban
areas and also the urban rents. I would
have appreciated the hon. Finance Minis-
ter, if he had avoided the Jevy and
encouraged by his policies, additionnal
production in the cement industry, so that
they may add to their capacities and
check the amounting scarcity of the pro-
duct.

The import duty on Viscose Staple
Fibre has been raised. So also the levy
on Polyster filament yarn.

The hon. Finance Minister is working
on a false impression that these Viscose
Yarn and Polyester yarn products are used
by the higher income groups. At a time
when cotton textiles are costly, the man-
made fibres are the only resource avail-
able t0 the common man to clothe him-
self. The man-made fibre textiles have
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come into common wusage. If the hon.
Finance Minister has got in his heart the
real interest of the common man, he
would have avoided the levy and made the
man-made fibre products cheaper. In a
Budget of mammoth proportions as this
year’s budget, the paltry collection of
Rs, 14.6 crores from this man-made fibre
is unwarranted.

I cannot even appreciate the hon.
Finance Minister in his Income-tax pro-

posals.

He has made a big claim that for the
first slab, Rs. 15,001 to Rs. 20,000 the tax
will be 25 per cent instead of 30 per cente.
The ceiling on standard deductions has
been raised from Rs. 5000 to Rs. 6000.

As a consequence there will be some
relief to income earners in the first slab.
The relief is very meagre. The relief is
not very high. It ranges from Rs. 49 to
Rs. 244, For = this hard pressed group
there should have been a generous relief.
Why not the hon., Finagce Minister save
the group of the firs; slab by making a
bold decision to raise the exemption
limit to Rs. 20,0007

After all the Budget is not mainly
dependent  upon income-tax, Income-
tax fetches only a negligible 2 per ent of
the total tax revenue.r What is lost by
way of relief for the first slab may be
easily made good by suitable readjust-
ments in subsequent slabs.

The gimmicks which the hon, Finance
Minister has introduced in the Budeet,
viz,, the tax-exemption of excise duty
on pressure cookers and kerosene stoves
are not going to give any relief to the
common man. Perhaps they may cater to
the peculiar interests which produce and
market these products. While you have
removed the excise duty on kerosene
stove, you have increased the kerosene
price before the Budget. This is just like
‘pinching the baby and rocking the
cradle’.

The provision for higher baggage
allowance in the Budget is only catering to
the vociferous groups. What does this
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baggage contain?—Soaps, Scents, Ciga-
rette-lighters, Sony Casette Tapes, - Tex-
tile bits, collapsitle umbrellas and electro-
mic nick-nacks. The Arabian visitors bring
the baggage containing these items and
offer them for sale at the super-bazaar,
1 want to tell the hon, Finance Mini-
ster tha; the Super Bazaar is the smuge-
lers’ den.

MR. CHAIRMAN.
all over India?

Here or markets

DR. A. KALANIDHI: All over India.

SHRI C. T, DHANDAPANT (Pollachi):
Particularly in Tamil Nadu.

DR. A. KALANIDHI: If the Finance
Minister is aware of it, I am quite happy.
Goods are sold at fancy prices. Illegal
profits are earned, Incidentally it vitiates
the morals and outlook of the people who'
have a craze for things which are foreign.

I ask the Finance Minister why he has
given the go-by to the Congress ideology
of ‘Swadeshi'?

However, the Budget has got some
saving graces. It has reduced the Bank
Rate. Perhaps it may give incentives to
industries. Wealth tax on closely held
companies is a welcome measure. It will
have an effecy of checking quite an
amount of evasion. The hon, Finance
‘Minister has also decided to give up the
Estate Duty on agricultural lands. But I
wonder how the States are going to sub-
stitute for this Estate Duty by legislating
individually on this subject. Tt may lead
to quite an amount of inequities.

I wish to impress upon the Hon
Finance Minister that the Budget has not
taken into account the need of the hour.
The country is passing through a stressful
period due to failure of monsoons and
‘acute energy scarcities, The industrialists
are facing recessionary trends. Has this
Budget faced these trends directly and
tried to solve the problems created by these
trends?

Sir, this Budget is a prosaic, conven-

tional exercise,
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The Budget has made some pious ;ro-
visions for the Department of Scietice and

Technology, for Research Programmes,
for Energy Development, and for the
establishment of 75,000 Family Size

Bio-gas Units, This is merely a surface
scratch. You have not included the Medical
Science under the Science and Technology
Department. Medical Science and Tech-
nology should be included in the Depart-
ment of Science and Technology and it
should be taken over by the Hon'ble
Prime Minister herself so that more con-
centration could be given on the latest
development of equipments and drugs.
Sir, T am feeling happy that the Finance
Minister has not taxed the drugs since he
knows taxing the drugs is taxing the
patients.

Sir, in the drought stricken areas of
Tamilnadu and the South,
scarcity of food materials and a virtnal
breakdown of the Distribution Systgmn and
official machinery, The Budget should
have squarely tackled these problems.
Unfortunately the Budget is closing its
eves on these problems. Tt will allow the
problem to assume vast dimensions, which
will engulf the areas already seething with
discontent and disharmony.

Now, the total revenue receipt is
Rs. 20,010 crores, while the revenue dis-
bursement is Rs. 22,418 crores. The
revenue  deficiy is Rs. 1793 crores.
On Capital Account there is a surplus of
Rs. 238 crores which leaves an overall
deficit of Rs. 1.555 crores. This amount
is massive inflation. Compared to the
previous years’ deficits the amount is
phenomenally high. In 1982-83, the actual
deficit was Rs. 293 crores, Even with
smaller deficits in 1979-80,  the general
rise in price level was 20 per cent, in 1980-

81 it wag 16.7 per cent, in 1981-82, it

was 10 per cent 1 fear that with the
drought and falling productivity, there will
be a steep rise in prices, bordering upon
run-away inflation. The Hon. Finance
Minister has not held out any assurance
that the inflation wilj be curbed and that
the price level will be kept under check.

there is acute’
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-TJI'. A. Kalanidhi]

Sir, Tamilnadu is sliding down in all
economic aspects, For the Jast fiftesn
wyears, no industry worth the mame has
been started in Tamil Nadu under Plan
Projects. Tamil Nadu does not lack in
infra-structure and intelligent manpower.
It has got hign literacy also. Only the
Centre is not wisely harnessing all these
facilities for the general good of the coun-
try and for the particular progress of
Tamil Nadu. We are entirely at a loss to
understand the interference of the political
leanings in economic decisions, Economic
decisions should be impartial and should
be arrived at in a dispassionate way. I
shall restrict myself by saying that the
Hon. Finance Minister should avoid the
clouding of mis mind by political ideolo-
gies at a time when important decisions
should be arrived at for the development
of the regions.

On this occasion, I should however
thank the Hon'ble Finance Minisier as
well as the Hon’ble Railway Minister
and the Hon'ble Prime  Minister for
including the Rapid Transit System for
Madras in the current year. Thg trans-
port system in Madras is breaking at the
seams. T request the 'non. Finance Minis-
ter not to falter in his steps in the execu-
tion of the Rapid Transit System with all
due speed.

Sir, while framing the Fifth Five Year
Plan, the Chief Ministers of the States
were called to give their consent and my
Party Leader, Dr, Kalaigna M. Karun-
anidhi who was the then Chief Minister
of Tamil Nadu did not give his  consent
or approval as it did not contain the
Salem Steel Plant. Subsequently, after a
couple of days, the present Prime Minis-
ter who was the then Prime Minister
immediately announced the inclusion of
Salem Steel Plant in the  Sixth Five Pian.
But unfortunately the Government had
changed and that Government was lethar-
gic in getting this Project implemented.
I have mo words to describe about the
present State Governmment of Tamil Nadu
except to say that they are well known
for lethargy and laziness. The Steel Plant
has' been reduced to 'a Steel Re-rolling
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Mﬁldnebthchelldneydﬁowe—
cessor ‘Government 'of Tamil Nady -

Sir, Tamilnadu is totally neglected. Youw
can verify it from the list which 1 sub-
mit in this House.

But leave alone the politics, on behalf
of DMK I would request the Finance
Minister to kindly go through the follow-

ing list of ‘schemes being delayed im
Tamil Nadu.

Sethusamudram Canal Project
Pamban Bridge Project

Karur-Dindigul-Tuticorin
Railway line

Broadgauge:

Petro-chemical complex at Madras

Kalpakkam Atomic Power Project

Broadgauge Electric Railway line frome
Madras beach tp Tambaram

Ganga-Cauvery link Canal

Early settlement of Cauvery water dis-
pute

Expansion of Telecommunication Work-.
shop of Railways at Poddanur

Colour Photo Film Industry, Ooty.

BEL Unit for Defence oriented equip-
men:s at Avadi, Apart from these pro-
jects, there are many more projects and
schemes including the off-shore drilling
projects in Tamil Nadu.

To the people in Delhi, Madras is far
off. The problems of Madrag are not
acutely felt in Delhi as problems of
Chandigarh and Gauhati. But when the
actual misery bursts out either by way of
breakdown of drinking water supply, civil
supplies machinery or the transport sys-
tem or the supply of emergy, the people
of the metropolis will not be taking things
lying down. In Madras, the people are
getting water once in ten days, and we
are paying Rs  120/. per 12000 fitres of
water. Our ladies stand in the queues for
hours together to get rice. They stand in

" queues from early 1.00 a.m. to 4 a.m. to-

get one bucket of water.  That is 'the:

situation,
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ui.ﬂwe have said on many
occaswns the suppressed minds al-
ways bursts forth. This budget should

have contained proposals to alleviate mis-
ery wherever it is felt.

Finally, 1 request the Finance Minister
not to be carried away by his pipe-dreams,
tnat he has presented a very sound, attrac-
tive, useful, popular budget. H, must
ponder over the implications of the budget
and judge whether his proposals can
rectify things in a situation which is tense
with educa‘ed unemployment, high prices
and lack of productivity, I only request
him to take stock of the budget at least
in the middle of the year and rectify its
drawbacks in a proper way. A mid-term
appraisal is necessary and I request him
to accept tnis proposal.

With these words, I congratulate the
Finance Minister for the merits in his
budget; T have also offered an honest cri-
ticism as a friend in a sincere way,
wherever I noticed certain defects.

ot faa < s eyt (sieraneT) ¢
oty wgRa, AmEE T g6 wgem
T S ae SEgA AT § gew § awha
Fean § #ie frdgm e = g fF s
FRUH i a7 § S qraew H =
IATE WY E, a8 H AT § T8 @Al g |

AT uF gHra A ¢ R o fred
THT W &g 97 o St G worg & oy
ST & ag Ag YA e & A% ¥ &
a1 £0UFOATE 0 F ATH F Fawr Aot
ST WG TTE ST FL A § STt wraar
ag & o foraam worgsl & #re g saard
WOAT Ba faeTd ST ST ST 47 |
HT O T HT & a1, 7 AT qF ATGN
F0 FY 12T ¥ A THT FHT AZ FQ ¢ |
HIT ST TCHL F1 a0k F Arfen fyaar
2 T g Ga T § 9w arg o v
& FT & ST I faers 1€ AT
FATE! AR 2T g | I ST W
WA ZIT ATEH, AT F FA AT
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AW E T W ¥ Ay wRAR
FCX FT FoF e ¥ FgT 2 | W AT
g fF a2 dar o o 7 @ FT g
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o @ A § W @z ow o fee
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YT T ¢ T wr w A
a8 @i & fawms 7€ 2 @, 7 I
TR g 8, W T TR T
fesaz fmm g dar s wT &
o ¥ mrr, .. .99y ofr ¥ W
ST & @RIl AT Aol A wraEr fie
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| oty e |

WA UF T FIW AgT HoLT
o g forad fadr o sy awramE
T AR § | F2FT Gt F A
¥ AN UEST FEW ST €, TR
R ¥ owiw A @ &

expenditure particularly on travelling, ad
vertisement and the like,-

T 9T ST @4t AT e 8, FaRT Ay
avg faaT AT 99 93 S99 ST | AT
gl ff g owddaR ge ey,
R FEAT e g ot AT grede
& ar Za} afeas d9eT ¥ @M § @Al
¥ oY a2 wiwrd § ag feaar
T AT o7 T F @9l 9 F § T
T SATH AT AT | § AW AATTE F0H
¥ o At S £ | 79 0T O O
FY STaeqT FY HAEIHFAT & | & AN BAT
WiHE ¥EIT FH TH W FT 4@ /A
T TEAATT FL & | BT & F1g Ar gt
L g A0 IR AT w7
AT AR HF AT CHFAE 1 W
q framer &9 & sar 3 A7 sravwar
¢ o o 0% ¥ age @y dar q=mr
ST AT & | TH T WA Faw I5WT 8,
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§9 FTH FT ISTAT § HI SATET AAGAT &
TAAM g F a7 THH T FEAT
anfed i F*afee ardf 1 s az-
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oY qradf wew ¥ A ag w4y
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¥ g fafera adF & aga
H g § Afwr w7 @hH =
A AN W FEA F fqu a7 w2
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SHRI MAGANBHAI BAROT (Ahme-
dabad): I rise to make my submission on
the present Budget. 1 am particularly
glad and thankful that the hon. Fimance
Minister is present in the House.

Presenting his Budget to the House,
in the very first or second paragraph he
referred to the failure of monsoon last
year. He said that it had affected the
agriculturists and industrialists, He went
on to say that it had affected the balance
of payment position, I have decided
only to talk today and compare the facts
and figureg with that of his distinguished
predecessor rather than with any other
Finance Minister.

What is the loss in the agricultural
products in the last year compared to the
previous one?  According to the Eco-
nomic Survey, presented to us, the loss in
the agricultural products was only 3 per
cent, In 1979-80 the agricultural posi-
tion and the drought position was known
to be the worst when the hon. Finance
Minister presented his Budget on 18
June, 1980. The agricultural production
was 116 million tonnes compared to 131
million tonnnes in the year 1978-79.
The Finance Minister has proposed his
taxes and said that all this is required
largely because of the vagaries of mon-
soon, I would like to know: did  his
predecessor dQ the same thing? When the
foodgrain production was less by about
15 million tonnes and the economy was
shattering, Mr. Venkataraman, the then
Finance Minister, presented a Budgetto
this House which did not carry any taxa-
tion, but was a Budget known for relicfs
and concessions. If the  justification
given by the hon. Finance Minister today
about the monsoon failure and vagaries
of monsoon is correct, viz, that only 3
per cent shortfall in the agricultural pro-
ducts is responsible for economic failure,
then I think, when Mr. Venkataraman
presented the Budget, the entire economy
ought to have been collapsed. But the
did not do so, nor did he justify so.
Therefore, it gives corroboration to one
popular feeling in the country that here
is a Government which whenever there
is a success in economy, takes the pride
for the Government but when there is
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a failure, passes the bucket to the Natuie..
It is every popularly said that it is Indra
Raja who failed but Indira Ji who suc~-

ceeded. I respectfully submit that )
did not expect from the hon, Finance
Minister to give a substantial corrobo-
ration to this popular belief. Our en-

tire economy has not suffered because ot
the set-back in the agricultural production-
or the drought conditions though they
are there and nobody denies in an agris
cultural country that agriculture has its-
own place and its own impact on the
economy.

Let us come to some of his proposals,
some of his claimg and some of his justi
fications whether these are born out at:
all looking to the market. He was good
enough to give to the housewives a little
concession and to say that he has given:
concessions on gome of the items like
kerosene stoves and cookers and, I should
say in his own typical way, he wvery
rightly believed that the steam will be
off from the kitchen if not elsewhere. T
would request the hon. Finance Minister,
because both of us come from the State
of Gujarat, to please find out from the
State of Gujarat and its de facto capital
Ahmedabad what the riots are today for?
Why there are all the disturbances in the-
city of Ahmedabad today?

SHRI RAM PYARE PANIKA: (Ro-
bertsganj): Because you have gone there..
It is your creation, I know it

SHRI MAGANBHAI BORAT: Sir, the-
evidence appears to be so flattering, that
one would be tempted to plead guilty but
it is not so.

I request the hon. Minister to kindly-
look at least some of the cartoons on
his Budget, Mr. Venkataraman brought
a budget. I am not holding brief for
anybody nor am I against anybody bul.
I am only trying to compare, because If
1 find fault in anyoneelse, he will fiad
fault with me. So, I am only trying to:
say that this is his own predecessor.

MR, CHAIRMAN: I do not want (O
interrupt you but you should take care:
that you very little time with you.
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_ SHRI MAGANBHAI BAROT: Sir, I
hope 1 will be given time on this item.

He made the stove cheaper, according
to him but Kerosene is costly. What
are we going to do with the stoves when
kerosene is not available? Very seri-
ously I would like to put it to him, what
i$ the impact of his proposals. The hon.
Finance Minister said’' in his  Budget
Speech that the prices of the tyres of
two wheeler automobiles will' go down
because the tariff has been reduced from
60" per cent to 25 per cent. I would
request him to Jook into The Economic
Times dated 2nd of March 1983, The
Economic Times made a survey going
into the market and interrogated the
people and' no less than a person like
the Chairman of the Automobiles Tyres
Manufacturers’ Association, Mr., Nara-
vanan has said that the so-called tariff
of 60 per cent said to be levied js an
eye-wash, Submitting to the  pressures
of the consumers’  Associations and
Unijons, the tariff was never charged at
‘more than 25 per cent to which the hon.
Finance Minister has reduced ¥t now.
So, according to the Chairman of  the
Tyre Manufacturers Association, 60 per
cent was never being charged and that
you have only legalised what in fact
was the actual practice. Yet; if he
claimg that the tariff has been reduced
from 60 to 25 per cent, I would request
him to look into this matter and explain
how is it that, when he claims that the
tariff has been reduced from 60 to 25
per cent, the Association says “no, it is
not the practice, but the practice has been
otherwise™  This shows there is some-
thing wrong about the proposals that
you have brought forward and for which
you have sought justification from this
‘hon, House,

Similarly, the same day survey in
The Economic Times brings out a very
important aspect. While the hon. Fin-
ance Minister has told us that he has
found out a discipline to plug the loop
‘holes whereby the companies not paying
taxes will be brought under the  disci-
pline. of paying taxes, The Economic
Times, which has surveyed the market,
‘has a very important revelation to make.
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Tt says thul companics belonging 1o the
Tatas, like TISCO and TELCO will not
be paying any additional tax at the end
of 1983 as a result of the budget and
that in fact, TISCO which has earmark-
ed Rs, 30 crores for paying tax for 1931-
82, will not be equired to pay anything
additional.  So, because of your rest-
ructuring the taxation, or so-called taxa-
tion, they are not going to pay anything
more. The Economic Times has made 3
survey of another three companies. The
survey says that TELCO, Reliance and
Larsen and Toubro will not pay anything
extra, It may be  jugglery of figures,
or it may be taxation planning wmade
very cleverly by the companies, but I
would request him to look into this sur-
vey, according to which ever-expanding
mills like Century of Birlas, and com-
panies of big houses of this country are
not going to pay you anything. So, I
want to know from where you are going
to get the money.

We have developed a  practice, this
Government has developed a  practice,
particularly from 1980 to levy faxes
outside the frame of the budget, I plead
guilty to it, because in 1980 I was on
that side and I was a party to it. But
let me say there is a difference between
the two.

SHRI' RAM PYARE PANIKA: None
is hearing you; none is believing you.

SHRI MANGANBHAI BAROT: I now
note that there are some people here who
are deaf,

Anyway, the justification given by the
then Finance Minister for taxing items
and materials like petroleum was—at least
he wag fair enough to tell' this House--
that from nearly Rs. 3,000 crores of
imports we are now required to spend om
the same items gomeéthing like Rs. 5,000
crores and, therefore, for those commo-
dities which have become costly, he has
to seek resources from outside the budget.
But what is the position now? In fact,
according to the reply given by the Pet-
roleum Minister, Rs. 600 crores have
been saved because of exploration  of’
oil and non-import of those items. So,
if you are going to cut down your im~
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ports, would you tell this hon. House
the justification for taxing the same items
outside the budget proposals and raising
revenue therefrom without the sanction
of this House?

If we go by the figures, you have col-
lected Rs. 2,100 crores from outside the
budget, The Railway , Minister came
with additional taxation of Rs. 500 cro-
res, and the Communications  Minister
with Rs. 70 crores, And with my
little experience in the Finance Ministry
1 can tell you that it is clever
at  least in one thing. It always
under-estimates  its estimated  income
from the Budget. The incomes  are
under-estimated and expenditures are over-
estimated. Therefore, when the Railway
Minister thinks and tells this House that it
is Rs. 479 crores, it will be not less than
Rs. 600 crores. When the Communications
Minister says that it is Rs. 70 crores, it
will not be less than Rs. 100 crores. My
Yumble submission is that the total tax or
‘he revenue collected by this Government
o ide the Scope of the Budget is nearly
Rs. 2,500 crores. And there comes this
estimate of Rs. 716 crores. Even there my
estimate is that it will be a thousand crores

of rupees.

1 want to tell the hon. Finance Minister
that the customary practice is that the next
day of the presentation of the Budgzet the
senior officers of the Finance Ministry ex-
plain the impact of the budget on various
things or items in the market. For the
reasons best known, this time it was not
done on the next day, it was postponed
for another day. But then they said that
it will mot have any impact on the market
or on the commoditie:. T would like to
know from the hon. Finance Minister: If
the larger companies of Birlas and Tatas,
Reliance, Larsen and Toubro are not
going to pay, would you kindly tell this
honourable House where this amount of
Rs. 3000 crores is going to come from?
You have raised Rs. 3.50 P. in the price
of cement, you have raised the price of
coal, you have already withdrawm the
facilities of the reliefs in auxiliary duties
on some commoditie; and other items. To
whom it is going to be ultimately passed
on? No less than a paper like The Times
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of India says that the revenue by increas-
ing the price of cement is not to come
from the companies, but ultimately it will
be recovered from the consumers. If the
cement is going to be costly, if the raw
materials and chemicals are going to be
costly, if the coal is going to be costly, if
all the facilities are going to be withdrawn,
wil] you kindly tell this House from where
these Rs. 3000 crores are going to be
recovered unless the amount is recovered
from the ordinary consumers? This is
what they justify? I would like to tell
the Finance Minister one thing. I
looked a little carefully into estimates of
expenditure. 1 do not understand why
this is so. I can understand our friends
sitting on the Treasury Benches clapping
while presented the Budget. But when
he came to the IRDP part of it, the Fin«
ance Minister emphasised the fact that
under the IRDP, they are going to cover 3
million families this year and my friends,
1 should say with a note of sadness, out
of ignorance clapped on this. Thus the
Finance Minister does not know ‘hat 3
million families is the yearly estimate, an
average provided in the IRDP. You have
estimated, from October 1980 to 1985, for
five years—with all the hope that the
Government will continue for all the five
years—and Rs. 1500 crores will be spent
by the Centre and the States and Rs. 3,000
crores will come a: assistance from the
banks by way of loans, It is a provision
that every year out of the five years 3 mil-
lion families will be benefited by ‘RD
Programme. 1 would like to tell the hon.
Finance Minister what has happened and
how much is spent. I say so, and I think
I have reason to say so because when I
had the privilege of assisting this pro-
gramme. . . .

SHRI RAM PYARE PANIKA: You
have not. It is because of you that this
IRD Programme has fa.ilod, due to your
non-cooperation. You were in charge of
banking. ...

(Interruptions)

MR. CHAIRMAN: Don't interrupt him.
Are you not going to speak on that?
(Interruptions)
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SHRI MAGANBHAI BAROT: If the
Government and the hon. Member only
hopc that in passing on this blame to me
they can be exomerated, T am prepared to
" take the blame. But I will tell you that
they are going to be exonerated. 1 would
like to give you some figures.

MR. CHAIRMAN: You have already
taken twenty minutes. Please conclude.

SHRI MAGANBHAI BAROT: 1 shall
make one point and then finish. In LR.D.P,
what have you done so far? By the end
of three years, the central release has heen
Rs. 264.31 crores. Central and State—
combined assistance—has been Rs. 597.82
crores. (Interruptions). The very fact that
the Finance Minister does not find it
palatable, makes my point. (Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVII
SUPPLIES (SHRI BHAGWAT JHA
AZAD): It may be otherwise.

SHRT MAGANBHAI BAROT: I am
sure the hon. State Minister will reply.

THE MINISTER OF STATE IN THE
MINISTRY FINANCE (SHRI PAT-
TABH RAMA RAO): You are making
my position easy.

SHRI MAGANBHAT BAROT: [ am
always at your assistance. I would like to
say that the Central and States collectively
are requried to spend Rs. 1,500 crores by
1985. What have you done? You have
spent only Rs .597.82 crores and the banks
which are required to give loans of Rs.
3,000 crores by five years’ time have so
far been able to distribute only Rs  538.50
crores. Tt shows you are lagging far be-
hind in your programme. You are not
going to cover up deficit within the next
two years. Kindly instruct your Members
not to clap you when you say that 2 mil-
lion families will be covered under the
programme because in fact it is not going
to be covered.

I hope T am only remindimg the Govarn-
ment about its own programme—that 20
Point Programme—under which you have
said that you will spend Rs. 3,000 crores
and Rs. 1,500 crores respectively, This 1s
the meagre amount that you have spent
and yet you cheer the Finance Minister! 1
am sorry for your ignorance.
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This Government takes price and al-
ways claiins something about the balance
of payment position, And every time
while asking - for anything from this
House gives us a picture that this is what
is required to be paid by way of new
taxes. But no efforts are made to im-
prove our exports. We do spend on our
exports. 1 would like to tell the Com-
merce Minister through the Finance Min-
ister, where they stand. Shri Palkhiwala,
a jurist and an economist, has given a
comparative picture of where we were on
exports some years before and where we
are today. He says:

“In 1955, India’s exports ($ 1,280
million) were larger than those of
South Korea ($ 18 million), Hong
Kong (% 444 million), Indonesia ($ 94
million), and Singapore ($ 1,101 mil-
lion). In sharp contrast by 1981 the
exports of these countries were substan-
tially higher tham those of India: Sin-
gapore’s exports were worth $ 21 bil-
lion Taiwan's $ 25 billion, Indonesia’s
$ 22.3 billion, South Korea’s $ 21 bil-
lion, as compared to India’s 7.3 billion.”

We are les: than Singapore, South Korea,
Indonesia. Thei figures are three to four
tim2s more than our country. T do not
think any one will differ with me om this
matter which requires serious pondering
over it,

Let us examine it where we were
before. India’s share has dropped from
2.2 per cent of world exports in 1950 to
0.4 per cent in 1981. India ranked 16th
in 1950, 21st in 1960 31st in 1970 and
by 1981 its rank dropped to 46th
Todav in the large communmities of the
world, as an exporting country, we have
fallen down from 16th position to 46th
position. The figures are here to satisfy
anybody. The position is alarming. This
would show that the Government should
concentrate on one or two points by
which it can improve its position, '

1 want to tell lastly two things. I want
to say to the hon. Finance  Minister
about a gold mine which can be opened
and about which he has made a reference
in the speech regarding remittances from
the overseas Indians. T welcome. Despite
all my differences, T welcome the comces-

TR IR T T T T
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sions given to the overseas Indians. But
let me tell him that the remiftances from
the overseas Indians are not coming
enough. They are not coming because we
are failing in the implementation of :hese
thing;. We have given 2 per cemt rate of
interest higher than that of the local rate
of interest. This time, we have given one
per cent more. But whereas in actual
practice, we are not utilising best ot
these and it is where we are lacking, )
would like to tell the Finance Minister
that I had the privilege of accompanying
him in Toromte, Canada when he went
for the IMF loan. The representatives of
the overseas Indians came to see him.
They offered a scheme of Rs, 2,000 crores
in foreign exchange if he can only per-
mi¢ the houring schemes i India for
overseas Indians, Tt was a scheme which
was initially to be started in the State
of Gujarat. But the Chief Minister of
Gujarat would not like it as it was pros
posed amd he knows more than anybody
else that Rs. 2,000 crores in foreign ex-
change cannot be brought to India be
canse of the adamant attitude of the
Chief Minister of Gujarat. It is for him
to decide whether he want; Rs. 2.000
crores in foreign exchange or he wants
somebody’s ego to prevail upon him.

Secondly, T would like to ask him
where is he losing revenue?  Speaking
from that side last year. I told this hon.
House emd requested him that it was in
1980 that the Finance Minister brought
the proposal about plugging loopholes. in
Section 80-J of Income tax Act. Sir_the
matter had been heard in the Supreme
Court but the decision has not yet come.
Similarly, matten: involving hundreds of
crores of rupees are just lying under ths
stay orders from the various High Courts
and the Supreme Court and T requested
him to take this item and he would be
good emough to remember that T said it
in the last Budget debate and T said it
in the meeting of the Consultative Com-
mittee of the Finance Ministry. And 1
am only requesting him today that he
be good enough to look into the legal
position and take care of only one small
simple thing, namely, ~ that the budget
proposals are at least cleared within a
reasonable time from the courts of law

from the stay orders. I would like the A

hon. Finance Minister to take note of
this. As a lawyer, I am telling you, I
am telling you from my little experience
in the courts of law that you can collect
Rs. 2,000 crores within another six
months if you only get disposed of all the
legal matters wherein your budget pro-
posals are stayed by the court orders.
But unfortunately our concrete amd prac-
tical suggestions go unheard. I would like
to know from him what happened to
80-J proposed in this house on 18th June,
1980 and which was heard by the Sup-
reme Court? Why the matter was not
decided so far? Why the crux of the
matter is not decided by various High
Courts?

Sir, &t me tell the Hon. House once
again. Last year, he brought a proposal
to levy duty on the mnewspaper print
material. This was discussed here, He
brought the proposal om 27th February.
The House began ifs discussion on 4th
of March or so. Before the House could
finalize its discussion, a stay order was
obtained by someone concerned. We
today in 1983 just do not know what is
the legal position in respect of the taxes
that he is proposing. What is the good
of his bringing in the budget proposals
under which he cannot recover the dues
therefrom simply because of the failure
of the legal machinery? I told him last
time and T would like to tell him that
this is not a matter purely of the Fin-
ance Ministry., This is a matter wherein
they may need to bring in an amend-
ment in the Constitution and they shonld
see that the revenue proposals brought
into the -budget are not stayed for years
together., The Finance Minister should
not simply go on taxing the items with-
out recovering the dues therefrom.

Lastly, T would conclude by sayine
that the present Finance Minmister is the
youngest Finance Minister of the country
and a lot of pragmatic things are expect-
ed of him. But let me tell him, with
great respect that he has disappointed
many people like me by bringing the rural
funds into the Prime Minister’s name.
He has used the words that it is to pre-
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vent abuse and misuse. 1 would like to
know what was the misuse so far. 1
would like to ask, from a little expe-
rience that I have got as a lawyer, what
was the misuse of the Income-tax provi-
sioms, such as, 35 CC and other such
provisions. What required the name of

. the Prime Minister to be joined? Let me

tell him that for the companies which

- are not permitted to make contribution
- to political parties, a different avenue has
. been opened an illegal avemue has been
| opened, in the name of giving aid and
| joining the Prime Minister’s name. That is

one of the most objectionable things.

I respectfully submit one thing. We can
understand a relief fund in the name of
the Prime Minister, But bringing a rural
fund in the name of the Prime Min-
ister means that the companies
that want to save the taxes will be now
contributing directly into that fund and
ruling political parties will be taking ad-
vamtage of that.  But bringing in this
amendment, if the hon. Finance Minister
has served the cause of anyone, 1 would
say that he has served the cause of politi-
cal parties and done a disservice to the
nation and to the democracy. Therefore,
I condemn it.

With these words, I have done.
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‘various

PROF. MADHU DANDAVATE: They
should not object to it. It is a quarrel bet-
ween mother-in-law and daughter-in-law,

SHRI MAGANBHAI BAROT: I know,

MR. CHAIRMAN: The Home Minister
to make a statement on Assam.

15.50 hrs.
STATEMENT RE. ASSAM

THE  MINISTER OF HOME AF-
FAIRS (SHRI P.C. SETHI): On a motion
from the Chair by you, Sir, this House
had unanimously adopted a resolution on
23rd February, 1983, Through this resolu-
tion an appeal was issued to the people of
Assam to strengthen  the feelings of
mutual cooperataion and brotherhood and
find a solution to the complicated problem
and help the administration in restoring
peace. I had informed this House furthe:
of the situation through a statement on
3rd March, 1983, in respect of recent
incidents of violence.

Sir, it has been our earnest endeavour
to see that the resolution continues to
guide our deliberations and actions. It
will continue to guide us im future also.
It will hasten the process of restoring
peace and normalcy, if all concerned with
the welfare of the people of Assam govern
their conduct and actions in the spirit of
the above resolution,

Assam has been passing through gsuto-
matic experience since 1979. The demo-
cratic functioning of the institutions and
Government  have been  systematically
subverted. Efforts continue to be made in
this direction. This House will have to
consider whether any group of people can
be allowed to deny the people of a State,
the right to be governed by its own elected
representatives. It will have to ponder
whether any group of  self-appointed
persons should become the Judge, Jury
and the Prosecutor to decide as to who
should or should not stay in the State? Tt
will have to decide whether Government
should accept a position that in a State
minorities and ethnic groups
should subsist at the mercy of parochial
groups. Sir, it will have to pronounce



